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late, unevell and inadequate rainfall in 
most part. of the country during 1965. 

(d) Government are watctling the 
situation and ar(' considering remedIal 
meagUres. 

Supreme Court lud""enl In Oarlum 
CbeDlicals Llml~ case 

'IHl. Shrl Madbu Llmue: 
pr. Ram Maaobar Lohla: 
Sbrl D. D. Mantrl: 

W,;I the Minister of Law be pleased 
tu state; 

(n) whether Governm~nt have exa-
mined the impJieations of the Supreme 
Court's judgement in the Barium 
Chemicals Limitf"u C8!'le for the ad-
ministration of Company Law; 

(b) whether they huve also studied 
its impact on the Goverr:ment's atti-
tude to ·the aUegations made in the 
Memorandum submitted to the Presi-
dent by some M.P.; and 

(c) If so, the conclusions reached 
in respect of (0) and (b). 

The Minister of Law (Shrl O. S. 
Patbakl: (a) Y .... 

(b) The Supreme Court has ;,eld 
that there was no malafide on the 
part of the tonner Finanee Minl.let'. 
It i. not for me to say anythl", boo-
yond the legal aspect of the ca.c. 

(c) The only ~ound on whicn. the 
Sup" me Court allOWed the apP"8' i. 
th.t by majority judgment they held 
that in making the impugned order 
thc Board had acted on material ex-
traneous to the matters mentioned in 
Seot.ion 237 (b I of the Companies Act. 
This aspect of the matter is undp.r 
examination with a view to decide 
what furthrr action i~ necessary in 
thi~ C3!1e. 

·nu. SIIrI 811'.-rtbl SWamJ: Will 
the Minister of F.... ApIeodtItre, 

(;01 ..... 111)' Developmeal IlDd Coope-
ralion be pleased to .tate: 

(a) whether any complaints have 
been received frc'.n the sugarcane 
cultivators of Ho.pet, BeUary DiSl-
)'Jet regarding pending payment of 
I wo and hall lakbs of the ryots with 
the Indian SUi"r and Refineries Ltd" 
Hnspet sinc(' last season; 

(l.J) if so, the adion Government 
propOse to take to reruillrise t:hc pay-
ment; and 

(e) how mUch is pending with the 
Hospet factory about thl! bonul rateo 
to be paid to the cultivators for prl!-
vious period'! 

The Deputy MInWer In the "\aIs-
t". 01 F_. Alrleulture. Community 
Ol!velopment aDd Coopention (Shrl 
IIb1ndel: (a) No, Sir. 

(b) Doe::; not arise. 

~ c J By "bonus rates" the Hon'bIt, 
Member presumably refers to the 
additional sugarcane price py,)Kbk 
Lor the years 1958-59 to 1961-82. Th~ 
rate of additional cane priCe lor 1968-
59 has been determined al R... ~.~ J 
per long tou accordin8 lo Ihe Order 
of the Sugarcane (Addiliona)) Pril·. 
Fixation Authority. The fact.ory has. 
however, filed a writ pelition in the 
My.ore High Court and haa obtained a 
stay order. No addItional cane pric~ 
i. dUe for Ibe year 11159-80. The add,-
lional price due for the yean 11180-81 
and 1961-62 has not yel been dote,-
mined in View of the stay order 

I.port 01 f'oodIraln.. 
°11'1. 8Jut Lbop • ..,.: 

Slut D. C. 811arma: 

Will thp Minister of Food, A,rlcul-
ture, Com~ty o-....... eat and 
CooperaUQD be pleased to ,tate the 
quantity of food.raiaa received froni 
U.S.A. and other countries ~o f:..iT 
with II view to tide over tDe pre,tenl 
food ('rjsi.~ in the country? 

TIle MIaIIter of 8&Ue In &be JIIab-
Iry of Food. A,rk1JltDre, c.m.anllT 
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Development and Cooperation (SIll'! 
Govinda Menon): A statement is laid 
on the Table of the Sabha [Placed in 
Library. See No. LT-6379/66.J 

Accident to I.A.C. Carnelle 

°1744. Sbrl D. C. Sbarma: 
Sbrl Vlsbwa Natb Pandey: 
Sbrl Braj Blbarl Mebrotra: 
8bri Brij Basi Lal: 
Sbri Bukam ChaDd 

Kacbbavalya: 

Will the Minister of TrBuport, 
Aviation, Shipping aDd Touriam be 
pleased to state: 

(8) whether it is 8 fact that an 
Indian Airlines Caravelle on Ilight 
from Delhi to Madras on the 24th 
April, 1966 met with an accident when 
all the four tyres On the left aide 
burst, as the plane touched down the 
runway; 

(b) if so, the causes of the accident; 
and 

(c) the action taken in the matter? 

The Minister of Transport, Aviation, 
Shipping and TOllrism (Sbri Sanjlva 
Reddy): (a) Yes, Sir. The four main 
tyres of the port under-carriage burst 
after the aircraft had landed. No 
olher d .. mage was caused. 

(b) The incident is under investi-
gation. 

(c) The aircraft was made service-
able after the replacement of the 'four 
wheels and the corresponding brake 
assemblies of the port under-carriage 
and it took off for Bombay as a Ierry 
fliiht on the foliowini day i.e. 250. 
April, 1966. 

Election In Goa 

°1765. Sbri S. M. Banerjee: 
Sbrl YasJapaI Slnib: 

Will the Minister of Law be pleased 
to stale: 

-(a) whether Government have 
finalised' the date for holding elcc-
liGn. in Goa; and 

(b) if so, the details thereof? 

The MInister of Law (Sbri G. S. 
Pathak): (a) No, Sir. 

(b) Does not arise. 

Smurgllni of Edlble Oils 

°1746. Sbrl P. C. Borooab: Will the 
Minister of Food, Agriculture, Com-
munity Development and Cooperation 
be pleased to state: 

(a) whether Government's attention 
has been drawn to tpe report in the 
Stat",man of the 2nd May, 1966 to the 
etrect thnt large quantities of edible 
oils are being smuggled into Tibet and 
Pakistan via Simla, Jammu & Kash-
mir and U.P.; 

(b) if so, whether Government have 
verified the correctness of the report; 
and 

(c) whether the prices of oils have 
increased largely On account of this 
smuggling of oils out of the country? 

The Deputy Minister In tbe Ministry 
of Food, AgricnIture, Community De-
velopuent and Cooperation (Sbri 
Sbyam Dbar Miara): (a) Yes, Sir. 

(b) According to the information re. 
celved from the concerned Customs 
authorities, no smuggling of edible 
oils either to Tibet or Pakistan haa 
come to notice and no seizure of edible 
oils has been made at the concerned 
borders recently. 

(c) The main reaSOn for the rise 
in the prices of edible oils is the 
steep fall in production of oilseeds 
during 1965-66 and the consequent re-
duction in the availablity of edible 
oils. 

Clearance of CeylOD-bollDd Passengers 
arrivln, by Ramesbwaram ExPress 
°1747. Sbri Bar! VIshnIl Kamatb: 

Will the Mini.!er of Transport, Avia-
tion, Sbl~ and Tourism be pleased 
to state: 

(8) whether it is a fact that several 
passengers arriving by Rameabwaram 
Express and bound for Ceylon, were 




